
ES OTHE REGISTRY ORDERS OF THE TRIBUNAL 

Hear.d shri D.N.Mohanty,learn& counsel for the 

pplicint and hri Ashok Mohanty, learned Senior counsel 

Eo!: the Respondents and have also pemsed the records. 

In this Original AppliCation,the applicant has 

ray& for a direction to the RespOndents 3 and 4 to 

release the arrear salary 30nus and Medical Claim 

rnountin.g to g, 41, 430/- within a specified period. 

Details of 	37, 421/- Out of the ao ye amount amount 

has 	e1 menticn& oy the applict as ielOW in par 

4.6. of the Original Application: 

a) Salary(forDec'9 to 
MarCh' 2000) (3 364/-p. M. 
for four months. 

0) 	3onus(fOr 99-2000) 	Rs. 2,467/- 

C) 	Medical Claim(fOr 
992000)  

TOTAL: Rs.37,421/- 

3esides he has mentioned in para 4.8 of the 0. A. that 

another amount of p, 4, 409/- is to be paid to the 

applicant by the authorities of KVS-II Bokaro Steel 

city and both the amount together will come to 

Rs,41,430/-. I is subiitted by learned counsel tot the 

applicant that the wo rd' INCLUDING' mentioned in para 

4.3 of the OA is a typographical error for the word 

E2CCLUDING' anci this is considered accordingly.The 

case of the acpliCaflt is that he joined as Primary 

Teacher on 9.10.1987 in KVS II at Bokaro steel City 

and was confirmed in that post.He was suosequeflt.Ly 

transferred to KVS Bhili Township at Dhan3ad after the I 

VS-II Bokato steel city was closed dOwn.Applicaflt has 

stated that he has not jeerl paid arrear DA amounting 

to .1590/-and Bonus for 193-99 amounting to Rs.2490/-

at Bokaro Steel City.After closing down of the KVSII 

in Bokaro Steel City he joined at Kvs,Bhuli Township 

at Dhafload where he was not paid salary from Decemer, 9 
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to Mach,2000.BOnUS for 1999-2000 and Medi 	claim 

for Rs14/- amountiricj to 3• 37,421/_.AppUcant nas 

stated that KVS BhUli Township was also closed down 

and the appliCant was transferred to KV5,AnUUl where 

he joined on 6. 4.2000 but his arrears relating to KVS 

30 ka rc St eel ci ty and KVS Bhuli Town shi p at Dhano ad h ad 

not been paid as per the decail.s indicated a30ve and 

in the context of the aoove facts, he has come up in 

this 0. A. with the 	prayers referred to earli er. 

espofldentS in their counter have stated that 

the acbiaL dues payable to the appliCant will oe 

calculated on the oasis of the records and entitlEflet1t 

of the applicant. They have also 	stated that they are 

continuously in touch with the sponsoring agency i.e. 

BCCL and the concerned Ministry for payment of the 

amoint and the amount will oe released in favour of 

the aplicaflt as sOOfl as the same is received from thE 

concerned Authority. They have also stated that 3CL 

had apyroaChed the KVS for openir1j of a KVS a t  3  huii 

and had agreed to meet the rUrriflg and nonr€Currir 

expenditures out after 1992 the 3CCL did not honour 

the agreeiTeflt and oecause of this payments have not 

been ade. te have considered the averments of JOth 

sides carefull_i.ApPlicant is a primary reacher in 

KVS and theref0re,PeSP0ent5 2,3 and 4 can not 

their liability and obligation to pay bb 

p1icaflt his dues as per his entitl11ent on the 

ground that the same had not been calculated d 

paid by the spnsOrir2g AgenCy.In view of this,we 

direct the sespondents 2,3 and 4 to work out the 

entitlement of the applicant with regard to the 

claims made oy t1eappiiCant with reference to the 
4i 

records andçake payment to the applicant within a 
A 

peri- of 120 days from the date of receipt of a C0p 
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of this order.e also make it clear that the RespOr1ãts 

2,3 and 4 will oe entitll to recover the amount 

from the BCOL or the concerned Ministry in aCCOraflCe 

c'\ 	 with the term of agreent oetween them out delay 

in recovering the amount from the BCCL or the 

concerned Ministry can not be a ground for dying/ 

delaying the payment to the applicant. 

jth the above o:Jservatiofls and di rections, 

the 0. A. is allow &.N0 Costs. 

(G. NARASI MHAM) 
	 "d , WA,11P, SN/1) 

MEML3 ER (JUDI CI AL) 

KNM/CM. 


